
FIR No. 168/21
PS Alipur
u/s 188 IPC
State Vs. Data Ram 

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Ved Prakash in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.

I  am satisfied that  he has pleaded guilty voluntarily and without  any



force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC.

Since the accused was  found to be in violation of curfew and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim in the present case, hence there is no requirement of calling the

victim impact  report  in  compliance of  Judgment  “Karan Vs.  State (NCT of

Delhi  Crl.  A.352/20, Delhi  High Court).  Moreover,  since the case has been

disposed off at the very initial stage itself before the commencement of trial,

hence, it can be logically deduced that there are no expenses incurred by the

prosecution in this case as accused has pleaded guilty to the offence charged

against him at the very initial stage of the case. Hence, this court does not see

any justified reason for calling any affidavit from the prosecution in respect of

the expenses incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



FIR No. 192/21
PS Alipur
u/s 188 IPC
State Vs. Monu

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Ved Prakash in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.

I  am satisfied that  he has pleaded guilty voluntarily and without  any



force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC.

Since the accused was  found to be in violation of curfew and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim in the present case, hence there is no requirement of calling the

victim impact  report  in  compliance of  Judgment  “Karan Vs.  State (NCT of

Delhi  Crl.  A.352/20, Delhi  High Court).  Moreover,  since the case has been

disposed off at the very initial stage itself before the commencement of trial,

hence, it can be logically deduced that there are no expenses incurred by the

prosecution in this case as accused has pleaded guilty to the offence charged

against him at the very initial stage of the case. Hence, this court does not see

any justified reason for calling any affidavit from the prosecution in respect of

the expenses incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification.  

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



FIR No. 210/21
PS Alipur
u/s 188 IPC
State Vs. Md. Shamshar Alam

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Ved Prakash in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.

I  am satisfied that  he has pleaded guilty voluntarily and without  any



force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC.

 Since the accused was found not wearing the mask and violated the

guidelines of COVID-19, hence this case. However, there is no injured/victim

in the present case, hence there is no requirement of calling the victim impact

report  in  compliance  of  Judgment  “Karan  Vs.  State  (NCT  of  Delhi  Crl.

A.352/20, Delhi High Court). Moreover, since the case has been disposed off

at the very initial stage itself before the commencement of trial, hence, it can

be logically deduced that there are no expenses incurred by the prosecution in

this case as accused has pleaded guilty to the offence charged against him at

the very initial stage of the case. Hence, this court does not see any justified

reason for calling any affidavit from the prosecution in respect of the expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification. 

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



FIR No. 253/21
PS Alipur
u/s 188 IPC
State Vs. Rohit Kumar

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Ved Prakash in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.

I  am satisfied that  he has pleaded guilty voluntarily and without  any



force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC.

Since the accused was found not wearing the mask and violated the

guidelines of COVID-19, hence this case. However, there is no injured/victim

in the present case, hence there is no requirement of calling the victim impact

report  in  compliance  of  Judgment  “Karan  Vs.  State  (NCT  of  Delhi  Crl.

A.352/20, Delhi High Court). Moreover, since the case has been disposed off

at the very initial stage itself before the commencement of trial, hence, it can

be logically deduced that there are no expenses incurred by the prosecution in

this case as accused has pleaded guilty to the offence charged against him at

the very initial stage of the case. Hence, this court does not see any justified

reason for calling any affidavit from the prosecution in respect of the expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification. 

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



FIR No. 269/21
PS Alipur
u/s 188 IPC
State Vs. Dinesh Kumar

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Ved Prakash in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.

I  am satisfied that  he has pleaded guilty voluntarily and without  any



force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC. 

Since the accused was found not wearing the mask and violated the

guidelines of COVID-19, hence this case. However, there is no injured/victim

in the present case, hence there is no requirement of calling the victim impact

report  in  compliance  of  Judgment  “Karan  Vs.  State  (NCT  of  Delhi  Crl.

A.352/20, Delhi High Court). Moreover, since the case has been disposed off

at the very initial stage itself before the commencement of trial, hence, it can

be logically deduced that there are no expenses incurred by the prosecution in

this case as accused has pleaded guilty to the offence charged against him at

the very initial stage of the case. Hence, this court does not see any justified

reason for calling any affidavit from the prosecution in respect of the expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification. File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



FIR No. 289/21
PS Alipur
u/s 188 IPC
State Vs. Manish 

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Narender in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.

I  am satisfied that  he has pleaded guilty voluntarily and without  any



force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC.

Since the accused was found not wearing the mask and violated the

guidelines of COVID-19, hence this case. However, there is no injured/victim

in the present case, hence there is no requirement of calling the victim impact

report  in  compliance  of  Judgment  “Karan  Vs.  State  (NCT  of  Delhi  Crl.

A.352/20, Delhi High Court). Moreover, since the case has been disposed off

at the very initial stage itself before the commencement of trial, hence, it can

be logically deduced that there are no expenses incurred by the prosecution in

this case as accused has pleaded guilty to the offence charged against him at

the very initial stage of the case. Hence, this court does not see any justified

reason for calling any affidavit from the prosecution in respect of the expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification. 

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



FIR No. 292/21
PS Alipur
u/s 188 IPC
State Vs. Sanjay

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Ved Prakash in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.

I  am satisfied that  he has pleaded guilty voluntarily and without  any



force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC.

Since the accused was found not wearing the mask and violated the

guidelines of COVID-19, hence this case. However, there is no injured/victim

in the present case, hence there is no requirement of calling the victim impact

report  in  compliance  of  Judgment  “Karan  Vs.  State  (NCT  of  Delhi  Crl.

A.352/20, Delhi High Court). Moreover, since the case has been disposed off

at the very initial stage itself before the commencement of trial, hence, it can

be logically deduced that there are no expenses incurred by the prosecution in

this case as accused has pleaded guilty to the offence charged against him at

the very initial stage of the case. Hence, this court does not see any justified

reason for calling any affidavit from the prosecution in respect of the expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



FIR No. 335/21
PS Alipur
u/s 188 IPC
State Vs. Veer Singh

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Ved Prakash in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.

I  am satisfied that  he has pleaded guilty voluntarily and without  any



force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC.

Since the accused was found not wearing the mask and violated the

guidelines of COVID-19, hence this case. However, there is no injured/victim

in the present case, hence there is no requirement of calling the victim impact

report  in  compliance  of  Judgment  “Karan  Vs.  State  (NCT  of  Delhi  Crl.

A.352/20, Delhi High Court). Moreover, since the case has been disposed off

at the very initial stage itself before the commencement of trial, hence, it can

be logically deduced that there are no expenses incurred by the prosecution in

this case as accused has pleaded guilty to the offence charged against him at

the very initial stage of the case. Hence, this court does not see any justified

reason for calling any affidavit from the prosecution in respect of the expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



FIR No. 340/21
PS Alipur
u/s 188 IPC
State Vs. Bhagwati Prasad 

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Ved Prakash in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.

I  am satisfied that  he has pleaded guilty voluntarily and without  any



force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC.

Since the accused was found not wearing the mask and violated the

guidelines of COVID-19, hence this case. However, there is no injured/victim

in the present case, hence there is no requirement of calling the victim impact

report  in  compliance  of  Judgment  “Karan  Vs.  State  (NCT  of  Delhi  Crl.

A.352/20, Delhi High Court). Moreover, since the case has been disposed off

at the very initial stage itself before the commencement of trial, hence, it can

be logically deduced that there are no expenses incurred by the prosecution in

this case as accused has pleaded guilty to the offence charged against him at

the very initial stage of the case. Hence, this court does not see any justified

reason for calling any affidavit from the prosecution in respect of the expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



FIR No. 351/21
PS Alipur
u/s 188 IPC
State Vs. Surajpal Singh 

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Ved Prakash in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.

I  am satisfied that  he has pleaded guilty voluntarily and without  any



force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC.

Since the accused was found not wearing the mask and violated the

guidelines of COVID-19, hence this case. However, there is no injured/victim

in the present case, hence there is no requirement of calling the victim impact

report  in  compliance  of  Judgment  “Karan  Vs.  State  (NCT  of  Delhi  Crl.

A.352/20, Delhi High Court). Moreover, since the case has been disposed off

at the very initial stage itself before the commencement of trial, hence, it can

be logically deduced that there are no expenses incurred by the prosecution in

this case as accused has pleaded guilty to the offence charged against him at

the very initial stage of the case. Hence, this court does not see any justified

reason for calling any affidavit from the prosecution in respect of the expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



FIR No. 368/21
PS Alipur
u/s 188 IPC
State Vs. Arjun 

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Ved Prakash in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.

I  am satisfied that  he has pleaded guilty voluntarily and without  any



force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC.

Since the accused was found not wearing the mask and violated the

guidelines of COVID-19, hence this case. However, there is no injured/victim

in the present case, hence there is no requirement of calling the victim impact

report  in  compliance  of  Judgment  “Karan  Vs.  State  (NCT  of  Delhi  Crl.

A.352/20, Delhi High Court). Moreover, since the case has been disposed off

at the very initial stage itself before the commencement of trial, hence, it can

be logically deduced that there are no expenses incurred by the prosecution in

this case as accused has pleaded guilty to the offence charged against him at

the very initial stage of the case. Hence, this court does not see any justified

reason for calling any affidavit from the prosecution in respect of the expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



FIR No. 386/21
PS Alipur
u/s 188 IPC
State Vs. Jaibir Singh

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Ved Prakash in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.



I  am satisfied that  he has pleaded guilty voluntarily and without  any

force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict  states  that  he  belongs to  a poor  family and have a family  to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC.

Since the accused was found not wearing the mask and violated the

guidelines of COVID-19, hence this case. However, there is no injured/victim

in the present case, hence there is no requirement of calling the victim impact

report  in  compliance  of  Judgment  “Karan  Vs.  State  (NCT  of  Delhi  Crl.

A.352/20, Delhi High Court). Moreover, since the case has been disposed off

at the very initial stage itself before the commencement of trial, hence, it can

be logically deduced that there are no expenses incurred by the prosecution in

this case as accused has pleaded guilty to the offence charged against him at

the very initial stage of the case. Hence, this court does not see any justified

reason for calling any affidavit from the prosecution in respect of the expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



FIR No. 408/21
PS Alipur
u/s 188 IPC
State Vs. Amit Kumar

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Ved Prakash in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.

I  am satisfied that  he has pleaded guilty voluntarily and without  any



force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC.

Since the accused was found not wearing the mask and violated the

guidelines of COVID-19, hence this case. However, there is no injured/victim

in the present case, hence there is no requirement of calling the victim impact

report  in  compliance  of  Judgment  “Karan  Vs.  State  (NCT  of  Delhi  Crl.

A.352/20, Delhi High Court). Moreover, since the case has been disposed off

at the very initial stage itself before the commencement of trial, hence, it can

be logically deduced that there are no expenses incurred by the prosecution in

this case as accused has pleaded guilty to the offence charged against him at

the very initial stage of the case. Hence, this court does not see any justified

reason for calling any affidavit from the prosecution in respect of the expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



FIR No. 252/21
PS Alipur
u/s 188 IPC
State Vs. Anshu Thakur 

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Vikas in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.

I  am satisfied that  he has pleaded guilty voluntarily and without  any



force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC.

Since the accused was found not wearing the mask and violated the

guidelines of COVID-19, hence this case. However, there is no injured/victim

in the present case, hence there is no requirement of calling the victim impact

report  in  compliance  of  Judgment  “Karan  Vs.  State  (NCT  of  Delhi  Crl.

A.352/20, Delhi High Court). Moreover, since the case has been disposed off

at the very initial stage itself before the commencement of trial, hence, it can

be logically deduced that there are no expenses incurred by the prosecution in

this case as accused has pleaded guilty to the offence charged against him at

the very initial stage of the case. Hence, this court does not see any justified

reason for calling any affidavit from the prosecution in respect of the expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



FIR No.334/21
PS Alipur
u/s 188 IPC
State Vs. Subash 

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Vikas in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.

I  am satisfied that  he has pleaded guilty voluntarily and without  any



force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC.

Since the accused was found not wearing the mask and violated the

guidelines of COVID-19, hence this case. However, there is no injured/victim

in the present case, hence there is no requirement of calling the victim impact

report  in  compliance  of  Judgment  “Karan  Vs.  State  (NCT  of  Delhi  Crl.

A.352/20, Delhi High Court). Moreover, since the case has been disposed off

at the very initial stage itself before the commencement of trial, hence, it can

be logically deduced that there are no expenses incurred by the prosecution in

this case as accused has pleaded guilty to the offence charged against him at

the very initial stage of the case. Hence, this court does not see any justified

reason for calling any affidavit from the prosecution in respect of the expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



FIR No. 251/21
PS Alipur
u/s 188 IPC
State Vs. Devender 

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Jaswant  in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.

I  am satisfied that  he has pleaded guilty voluntarily and without  any



force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC.

Since the accused was found not wearing the mask and violated the

guidelines of COVID-19, hence this case. However, there is no injured/victim

in the present case, hence there is no requirement of calling the victim impact

report  in  compliance  of  Judgment  “Karan  Vs.  State  (NCT  of  Delhi  Crl.

A.352/20, Delhi High Court). Moreover, since the case has been disposed off

at the very initial stage itself before the commencement of trial, hence, it can

be logically deduced that there are no expenses incurred by the prosecution in

this case as accused has pleaded guilty to the offence charged against him at

the very initial stage of the case. Hence, this court does not see any justified

reason for calling any affidavit from the prosecution in respect of the expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



FIR No. 270/21
PS Alipur
u/s 188 IPC
State Vs. Noor Mohmad 

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Jaswant  in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.

I  am satisfied that  he has pleaded guilty voluntarily and without  any



force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC.

Since the accused was found not wearing the mask and violated the

guidelines of COVID-19, hence this case. However, there is no injured/victim

in the present case, hence there is no requirement of calling the victim impact

report  in  compliance  of  Judgment  “Karan  Vs.  State  (NCT  of  Delhi  Crl.

A.352/20, Delhi High Court). Moreover, since the case has been disposed off

at the very initial stage itself before the commencement of trial, hence, it can

be logically deduced that there are no expenses incurred by the prosecution in

this case as accused has pleaded guilty to the offence charged against him at

the very initial stage of the case. Hence, this court does not see any justified

reason for calling any affidavit from the prosecution in respect of the expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



FIR No. 285/21
PS Alipur
u/s 188 IPC
State Vs. Tekchand 

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Jaswant  in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.

I  am satisfied that  he has pleaded guilty voluntarily and without  any



force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC.

Since the accused was found not wearing the mask and violated the

guidelines of COVID-19, hence this case. However, there is no injured/victim

in the present case, hence there is no requirement of calling the victim impact

report  in  compliance  of  Judgment  “Karan  Vs.  State  (NCT  of  Delhi  Crl.

A.352/20, Delhi High Court). Moreover, since the case has been disposed off

at the very initial stage itself before the commencement of trial, hence, it can

be logically deduced that there are no expenses incurred by the prosecution in

this case as accused has pleaded guilty to the offence charged against him at

the very initial stage of the case. Hence, this court does not see any justified

reason for calling any affidavit from the prosecution in respect of the expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



FIR No. 315/21
PS Alipur
u/s 188 IPC
State Vs. Satish

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Jaswant  in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.

I  am satisfied that  he has pleaded guilty voluntarily and without  any



force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC.

Since the accused was found not wearing the mask and violated the

guidelines of COVID-19, hence this case. However, there is no injured/victim

in the present case, hence there is no requirement of calling the victim impact

report  in  compliance  of  Judgment  “Karan  Vs.  State  (NCT  of  Delhi  Crl.

A.352/20, Delhi High Court). Moreover, since the case has been disposed off

at the very initial stage itself before the commencement of trial, hence, it can

be logically deduced that there are no expenses incurred by the prosecution in

this case as accused has pleaded guilty to the offence charged against him at

the very initial stage of the case. Hence, this court does not see any justified

reason for calling any affidavit from the prosecution in respect of the expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



FIR No. 366/21
PS Alipur
u/s 188 IPC
State Vs. Rajiv

14.06.2021

In  the  scenario  of  COVID-19  pandemic,  matter  is  taken  up  through

physical/VC hearing in compliance of the directions of Hon'ble High Court of

Delhi and directions of Ld. District & Sessions Judge, North District, Rohini

Courts,  Delhi  vide  order  no.  18626-18680/Judl./North/RC/2021  dated

15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Jaswant  in person through VC.

Heard. File perused.

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC.

Copies  of  charge  sheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by

the accused.

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty.

I  am satisfied that  he has pleaded guilty voluntarily and without  any



force, coercion and undue influence.

In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertakes that not to commit the offence in future. Hence, lenient

view is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admonished u/s 188 IPC.

Since the accused was found not wearing the mask and violated the

guidelines of COVID-19, hence this case. However, there is no injured/victim

in the present case, hence there is no requirement of calling the victim impact

report  in  compliance  of  Judgment  “Karan  Vs.  State  (NCT  of  Delhi  Crl.

A.352/20, Delhi High Court). Moreover, since the case has been disposed off

at the very initial stage itself before the commencement of trial, hence, it can

be logically deduced that there are no expenses incurred by the prosecution in

this case as accused has pleaded guilty to the offence charged against him at

the very initial stage of the case. Hence, this court does not see any justified

reason for calling any affidavit from the prosecution in respect of the expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/14.06.2021



STATE Vs. Gaurav Etc.
FIR No.67/2021
U/s 307/120B/34 IPC
PS Alipur

14.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 
 One  order  received  from  Jail  Superintendent  alongwith
noting. 
Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 Accused Gaurav S/o Sh. Naresh not produced from JC.
 Accused Prince is on bail but not present today. 
 Accused Chanakya Mann @ Sanjay & Gaurav S/o Sh. Jai  
 Kisan are on anticipatory bail but not present today. 
 

 Perused. Heard. 

 On  the  last  date  of  hearing,  summons  issued  against

accused  Prince,  Chanakya  Mann  @  Sanjay  &  Gaurav  S/o  Sh.  Jai

Kisan. Moreover, the production warrants issued to the concerned Jail

Superintendent  for  production  of  accused  Gaurav  S/o  Sh.  Naresh.

However,  report  has  been  received  from  the  concerned  Jail

Superintendent that the accused Gaurav S/o Sh. Naresh who was in JC

on  the  last  date  of  hearing  has  already  been  released  from JC on

02.06.2021. 

 Considering the facts and circumstances of the case, issue

summons to the accused Gaurav S/o Sh. Naresh alongwith notice to his

surety for 16.08.2021. 

 Also  for  compliance  regarding  summons  of  remaining

accused persons in terms of previous order.  

                                                                  (Satvir Singh Lamba)        
                                                             Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                                                                           14.06.2021



FIR No.38/2021
PS Alipur
U/s 380 IPC
State Vs. Untrace

14.06.2021

In the scenerio of  COVID-19 pandemic,  matter  is  taken up

through video conferencing hearing in compliance of the directions

of Hon'ble High Court of Delhi and directions of Ld. Principal District

& Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
IO through VC
Satyaveer Chauhan Complainant/AR of VRP Telematics Pvt. 
Ltd. through VC

File perused. Heard. 

Untrace report perused.

Satyaveer Chauhan submits that he has been authorised on

behalf of VRP Telematics Pvt.Ltd. to give statement in the present

case. He further submits that VRP Telematics Pvt. Ltd. and he have

gone through the entire untrace report filed in the present case and

are fully satisfied with the investigation done by the IO in the present

case & have no  other  greivance in  the present  case.  He further

submits  that  VRP  Telematics  Pvt.  Ltd.  has  no  objection,  if  the

present untrace report is accepted. 

Considering  the  statement  of  Sh.  Satyaveer  Singh  and

keeping  the  in  view of  the  facts  and  circumstances,  the  untrace

report filed by the police is hereby accepted. 

File be sent back to the concerned PS and the proceedings be

consigned to record room.

(SATVIR SINGH LAMBA)

CMM (North District)

Rohini Court/14.06.2021



STATE Vs. Subhash
FIR No.546/2020
U/s 33 Delhi Excise Act 
PS Alipur

14.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 
 
  Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 IO HC Madan Lal through VC.
 Accused is stated to be on court bail but not present today. 
 

 File perused. Heard. 

 Charge-sheet alongwith relevant documents gone through. The

material on record, prima facie, is sufficient to take cognizance against the

accused  for  alleged  offence.  Accordingly,  cognizance  of  the  offence

mentioned in the charge-sheet is taken against the accused . 

 Issue summons to the accused alongwith notice to his surety for
27.10.2021.  

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          14.06.2021



STATE Vs. Gulsher Ali
FIR No.0077/2020
U/s 33 Delhi Excise Act 
PS Alipur

14.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 
 
  Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 IO HC Madan Lal through VC.
 Accused is stated to be on court bail but not present today. 
 

 File perused. Heard. 

 Charge-sheet alongwith relevant documents gone through. The

material on record, prima facie, is sufficient to take cognizance against the

accused  for  alleged  offence.  Accordingly,  cognizance  of  the  offence

mentioned in the charge-sheet is taken against the accused . 

 Issue summons to the accused alongwith notice to his surety for
27.10.2021.  

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          14.06.2021



STATE Vs. Baldev @ Sonu
FIR No.0126/2020
U/s 33 Delhi Excise Act 
PS Alipur

14.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 
 
  Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 IO HC Madan Lal through VC.
 Accused is stated to be on court bail but not present today. 
 

 File perused. Heard. 

 Charge-sheet alongwith relevant documents gone through. The

material on record, prima facie, is sufficient to take cognizance against the

accused  for  alleged  offence.  Accordingly,  cognizance  of  the  offence

mentioned in the charge-sheet is taken against the accused . 

 Issue summons to the accused alongwith notice to his surety for
27.10.2021.  

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          14.06.2021



STATE Vs. Kuldeep
FIR No.0435/2020
U/s 33 Delhi Excise Act 
PS Alipur

14.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 
 
  Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 IO HC Madan Lal through VC.
 Accused is stated to be on court bail but not present today. 
 

 File perused. Heard. 

 Charge-sheet alongwith relevant documents gone through. The

material on record, prima facie, is sufficient to take cognizance against the

accused  for  alleged  offence.  Accordingly,  cognizance  of  the  offence

mentioned in the charge-sheet is taken against the accused . 

 Issue summons to the accused alongwith notice to his surety for
28.10.2021.  

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          14.06.2021



STATE Vs. Mukul @ Mogli
FIR No.0442/2020
U/s 33 Delhi Excise Act 
PS Alipur

14.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 
 
  Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 IO HC Madan Lal through VC.
 Accused is stated to be on court bail but not present today. 
 

 File perused. Heard. 

 Charge-sheet alongwith relevant documents gone through. The

material on record, prima facie, is sufficient to take cognizance against the

accused  for  alleged  offence.  Accordingly,  cognizance  of  the  offence

mentioned in the charge-sheet is taken against the accused . 

 Issue summons to the accused alongwith notice to his surety for
28.10.2021.  

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          14.06.2021



State Vs. Vehicle No. DL 01 LT 7625
FIR No.425/2021
u/s 379 IPC
PS Alipur

14.06.2021

 In the scenario of Covid-19 pandemic, matter is taken
up  through  Video  Conferencing  hearing  in  compliance  of  the
directions  of  Hon’ble  High  Court  of  Delhi  and  direction  of  Ld.
District and Sessions Judge, North District, Rohini Courts, Delhi. 

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 Ms. Farzana, Ld. Counsel for the applicant Aneesh  
 Bano. 

 Perused. Heard. 

 This is an application filed for release of case property

vehicle  bearing  no.  DL  01  LT  7625 moved  by  the  applicant  /

registered owner, namely, Aneesh Bano.

 IO has filed the  reply and raised objection regarding

the release of vehicle in question. Copy supplied.

 As per reply of the IO, the husband of the applicant is

one of the co-accused in the present case, who is absconding and

is  avoiding  his  appearance  in  the  present  investigation.  The

applicant  is  neither  receiving  the  notices  of  the  police  at  her

residence for joining the investigation by her husband nor she is

assisting in the investigation of the present case. Accordingly, Ld.

APP and the IO has strongly opposed the present application.  

 At this stage, Ld. Counsel for applicant states that the

applicant is willing and ready to assist the IO in the investigation of

the  present  case  and  also  assured  that  the  husband  of  the

applicant will also join the investigation in the present case in due

course. 



 Considering the submissions and in view of the facts of

the present case, let the matter is adjourned for consideration on

16.06.2021. The date is given at the request of Ld. Counsel for the

applicant. 

 Copy of the order be sent to the  Ld. Counsel for the

applicant as well as to the IO through electronic mode as per rules.

                                                                (Satvir Singh Lamba)       
                                                   Chief Metropolitan Magistrate 
                                                                North: Rohini: Delhi        
                          14.06.2021



State Vs. Prince
FIR No.218/2021
u/s 302/120B/34 IPC
PS Model Town (Crime Branch)

14.06.2021

 In the scenario of Covid-19 pandemic, matter is taken
up  through  Video  Conferencing  hearing  in  compliance  of  the
directions  of  Hon’ble  High  Court  of  Delhi  and  direction  of  Ld.
District and Sessions Judge, North District, Rohini Courts, Delhi. 

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 Sh. L.S. Saini, Ld. Counsel for the applicant / accused
  Prince. 

 Perused. Heard. 

 This is an application filed for seeking direction to the

Superintendent Jail  no.10, to keep the accused in general ward

instead  of  “KASHURI”  and  not  to  harass  him.  Report  from the

concerned Superintendent was called on the last date of hearing,

keeping in view in the averments of the applicant that he was not

aware as to why the accused UTP was kept in “KASHURI” ward.

The reply has been filed by the Jail Superintendent today stating

the reasons for the same. Copy of same supplied to Ld. Counsel

for the applicant and he is apprised of the aforesaid reasons. 

 Ld. APP for the State has strongly opposed the present

application  and  prays  for  its  dismissal  as  not  maintainable.

However, Ld. Counsel for applicant emphasized that the present

application is maintainable as per law. 

 Perusal  of  the  present  application  reveals  that  the

same  has  been  filed  without  mentioning  of  any  specific  rules,

regulations of Jail Manual or any other provisions of related law. 



 Considering the facts and circumstances of the present

case as well as keeping in view the conduct of UTP in jail, let the

arguments be heard regarding the maintainability of  the present

application. 

 At this stage, Ld. Counsel for applicant prays for some

time and adjournment for going through the rules and regulations

of jail manual and for arguments. Heard. Allowed. 

 At  request,  put  up  for  consideration  of  the  present

application and its maintainability on 15.06.2021. 

 Copy of the order be sent to the Ld. Counsel for the

applicant  and  concerned  Jail  Superintendent  through  electronic

mode as per rules. 

                                                                (Satvir Singh Lamba)       
                                                         Chief Metropolitan Magistrate  
                                                                 North: Rohini: Delhi        
                         14.06.2021


